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OODUaoa 'Cadre of BlDdJ Posts . 

9107. SHRI NAND KISHORE SHAR-
MA: Will the Minister of HOME AF-
'FAIRS lbe pleased to state: 

(a) whether Government have de-
cided to have a common cadre of Hindi 
posts in all Ministries/Departments; 

(b) whether those translators of the 
various Ministries/Departments who 
are at present on deputation to other 
Departments or who have gone, 
through proper channel to offices other 
than Ministry /Department but have 
lien in their parent Department will be 
c n ic ~re  for inclusion in the cadre; 

(c) whether there is any proposal to 
include all those who were Hindi 
Translators/Senior Hinai Translators 
etc. since 1977 and have now left their 
parent office also; and 

(d) whether those who are on depu-
tation to Ministries from other bodies 
would be considered for inclusion in 
the cadre? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
YOGENDRA MAKWANA): (a) Yes, 
Sir. 

Cb) to (d). All the persons appoin-
ted, otherwise than on tenure basis, 
against the posts of Hindi Translators, 
Hindi Officers, etc., in' the different, 
MinistrieslDepartments and their At-
tached Offices which are being inclu-
ded in the proposed Central Secre-
tariat Official Language Service and 
hold such posts or hold/ lien on sudl 
posts on the commencement of the 
rules for the Service will be consI-
dered for inductlon into the Service. 

Reteation of tieR on Lower Posts Con-
sequent on" CoDfUrmatlOD 011. Higher 

Grade Posts 

9108. SHRI MANMOHAN TUDU': 
Will the Minister of HOME AFFAIRS 
be pleased to state: .. 

(a) whether it' is a fact that under" 
the central Government Rules, any 
person confirmed in a lower grade post, 
which appointed and confirmed on a 
higher grade post can still retain his 
lien on the lower grade post held by 
him previously; and 

(b) if SO, what are the rules in such-
cases of holding lien by persons con-
firmed in a particular post? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND" 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): (a) No, Sir. A.ccording tothe, 
rules a Government servant cannot be· 
apPOinted substantively to two or more' 
permanent posts at the same time. 

(b) The question does not arise. 

Coordinating Committee for transfer ~ 

Technology 

9109. SHRI A. A. RAHIM: Will the 
Minister of INDUSTRY be pleased to' 
state: 

(a) whether there is any coordinat-
ing body which can help transfer of 
technology between. different public' 
sector industries and avoid foreign. !:ol-
laboration in the fields where know-
how is available in the country; 

(b) if so, detoils thereof; and 

(c) if not, whether there is any pro-
posal to set up such a body to help new.-
industrial ventures in the country? 

THE MINISTER OF STATE IN THE, 
MINISTRY OF INDUSTRY (SHRl 
CHARNJIT CHANANA): (a) to (c) .. 
Government's endeavour is to facili-
tate the transfer of technology from 
effiCiently operating units to new units 
and the policy in this regard is based 
on national priorities. Companies 
which have well established R&D 
organisations and have demonstrated 
their ability to absorb, adapt and dis-
seminate modem technology are per-
mitted to import suCh technoloat,y as' 
will increase their efficiency and COst-, 
effectiveness. ~ coUaboratiOl1is-



AP1tlL"29, 'li81 , ,;". 
'7permitted in sophisticated and high 
priority 'are as, in export-oriented or 
'import .. substitution manufacture and 
:for enabling indigenous industry to up-
-date existing technology in India to 
meet effectively changing consumer 
preferences andlor to become competi-
tive in the export market. 

The proposals for foreign colla bora-
"tion including those from pu bUc sector 
undertakings are examined in detail in 
·consultation with the various technical 
~auth ritie  such as Directorate General 
,.of Technical Development (Technical 
Evaluation Committee), Deptt. of Sci-
'ence and Technology and NRDC, a..;. 

"well as the concemed administrative 
Ministries. Due regard is gi \'en to tech-
nical competence, magnitude of opera-
tions, economic vi"ab1my of the projects 
and availability of indigenous resour-
,-ees as well as the recipients' present 
,and future technical and technologi('al 
resources and capabilities. 

,ExpensaioD/modernisatioD of automo. 
bile manufaetlll'iB&" units 

9lfO. SlIR! R. L. BHATIA: Will the 
'Ministry of INDUSTRY be pleased to 
"state: 

(a) which of the automobile manu-
a~turin  units in India have been per-
mltted to launch upon their modernisa-
tion and expansion plans for increas-
"ing their production capacity; 

(b) the type of vehicles to be manu-
'factured by them and the extent ot 
. suCh modernisation and expansion 
allowed; 

(c) whether Government propose ex-
·ercising any control over their pro-
,ducts; 

(d) if so, in what manner; and 

(e) if nott the reasons th.erefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TNDUSTRY (SHRI 
CHARANJIT CHANANA) (a) and (b): 
:'From time to time various automotive 
units in the country have been accord-
ed permission for upgrading their pro-
·duct, modernising their production line 

and for "increasin, the :prOductlon c'apa. 
City. The following approvals have 
been specifically granted forincreaSint 
the production capacity: 

(i) Mis. Ashok Leyland have been. 
given a letter of intent in July, 
1980 for expanding their capacity tor 
the manufacture of medium duty com-
mercial vehicles from 12,500 to 40,000 
Nos. per annum. 

(H) Mis. TELCO have been permtt .. 
ted in November, 1979 expansion ot 
their capacity under the scheme of au-
tomatic growth from 36,000 to 44,640 
Nos. per annum. 

(iii) Mis. Standard Motors, Madras 
have been permitted in September, 1979 
automatic growth in their capacity lor 
the manuiacture of commercial vehicles 
from 3000 Nos. to 3750 Nos. per annum. 

(c) to (e). There is no proposal in 
this regard as the existing arrange-
ments are adequate. 
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